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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): So it is agreed
tbat we will continue the Bill to-
morrow, we won't conclude today.

REFERENCE TO THE ALLEGED
MOLESTATION AND HARASSMENT
OF WOMEN AND VIOLENCE IN
SOME PARTS OF WEST BENGAL —

Contd.

THE VICECHAIRMAN (SHRIMATI
MARGARET  ALVA):  Mrs. Kanak
Mukherjee.

SHRIMATI KANAK  MUKHERIJEE:

Madam  Vice-Chairman, what I was
saying was that please let me express
first of all that we are all equally con-
cerned, with the honour and chastity
cf women as other Members are, and
there must not be any trading with the
honour and chastity of women, that
we must see. Now about this incident
of Birbhum, as 1 said, it is baseless
on the ground that we have just re-
ceived one mass petition signed by
84....

MISS SAROJ KHAPARDE: We have
also  received. .(Interruptions).  These
are all Dbaseless. (Interruptions). The
base is not baseless. All the facts and
figures they have given.

ot TRvET f@g (s 93w) ¢
HYT SATIZ WTE ATEV 2
3P.M.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA); This is not pro-
per. (Interruptions). Saroj, please co-
operate. Please sit down. I only want
te say that we have wasted a lot of
record. 1 have stopped recording. No-
I think we should finish it in two
minutes and conclude it. Please do
not interrupt.

SHRi DIPEN GHOSH (West
Bengal): As if they are telling the
truth.

MISS SAROJ KHAPARDE: We are
saying the truth.

SHRI DIPEN GHOSH: We know
better.
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MISS SAROJ KHAPARDE: You go
personally and see the people and
come and then mention it in the
House. Do not talk baseless, nonsense
ia the House.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET  ALVA): Miss Saroj,
please sit down. Nothing will go on
record. 1 have stopped recording. No-
thing is going on record. Please sit
down.

SHRI RAMESHWAR SINGH:**

SHR1 DIPEN GHOSH:

MISS SAROJ KHAPARDE:***

SHRIMATI USHA MALHOTRA
(Himachal Pradesh):***

SHRIMATI MONIKA DAS: ***

SHRI HAREKRUSHNA MALLICK:
(Orissa):*'*

SHR] LAXMI NARAIN (Delhi):

=t TrAvay fog
A% WIET ggH JA AT |

Y] ATIE

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA); Yes, Mr.
Rameshwar  Singh. Pleas, sit down.
I have not given permission to any*
body to speak except Mr. Rameshwar
Singh. You must co-operate. I have
already asked Mr. Rameshwar Singh
to raise a point of order. He has taken
my permission. I have called him.
(Interruptions). We cannot manage to
conduct any business in this manner.
Please, there must be some system.
(Interruptions).

SHRIMATI MONIKA DAS (Karnat-
ka):***

MISS SAROJ KHAPARDE:***
SHRI HAREKRUSHNA MALLICK:

=i vivas fag . uTY Wl

***Not Recorded.
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FRC A0 AT ¢ 7T AAT
@e g ad At wfed, . (swwawr)
arent A a7 fagm s
wifer grem H 1 wepfre qrE
F I A AE AT w oI AWM R
& wfe wet afgemdt w1 awn fean
MBTE ...

it Tritvare firg ¢ o A 7

FAEL O wWwE AT
faegm w arfam, . (soweT) TAET
arg AT F9 & e fFar ?

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Please sit down.
I told you, Mr. Rameshwar Singh is

raising a point of order. Listen to himn
and then say what you have to say.

DR. RAFIQ ZAKARIA (Maharash-
tra): His point of order will create
more disorder.

ot qAT ZAT WA (TP qIA) ¢

ferr 2 Fffm g oF dmm 7
qriz #r% femmter Iw fear 4,

FHET AT ZAT 7

ynsil) o wamy Sam o<t

O RO N L I (YO

By e S =alfes 3 sy Kyl

[ 8y WS K (ul -3 L 5y

ot viwe fag @ Ao e
oTF AET I 2. ... (swwdny)

FAT avrw =we o 5 afgarat

% ATa WOrTT B AT ¥, WeATATCEY
=T F

o T fog oo ITEqTOd
wirml, ¥ aga fafaw § f& e
vg Aifar  wET oW oswEar £

(=)

+[] Translation in Arabic script.
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FAIN  WAN FEE . FAT A
wEar & .. (e

SHRI LAXMI NARAIN: We want to
run the Government and save the

country.
qUFT T TAGHE AT
Itz &, W w0 gey g 7 gfen

SHRI P. N. SUKUL; This is no point
of order.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): You have not
heard him. Please listen to him.

Tumamos (s ATE
wEAT) qeH ¥ HeAl A4l
a2 7

st TR iEHg: @ 9edr F
a FTIEN E afFT T
e # fF w15 odw At JE
q WOTE T AT AT TR .

{(zm=ar)
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND

WORKS AND HOUSING (SHRI BUTA
SINGH): I am sorry, this is not *
point of order. Let him formulate his
point of order. Where is the point of
order (Interruptions).

st TRwae fog : T TR
q% mMEFT A T, . (Exerer)

o WEHr qITIAN : TEAT AL
gt Far fF wrE wdw e o
T[T @/

ot v Mg : FET AT
N HwT AT TR AT af wEA
(zzram)

g
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qqmATEE (SRl WRE qEdr)
% @ AL £, WY &S0, AT
ez ATR WIET TRl o2 |

ot TR fag: wF AEET
sredt & o oft A% ¥ TEE W
.. (ermaw) @ T A & faeEr
arnt &t 4 mEraa, . . (SEEEw)

DR. RAFIQ ZAKARIA: We rae not
prepared to listen to his sermons.

st WEH: WT@E ¢ A TAET
ST THHE FEATE .. (smEraT)
T WG FH AT ET BT AT
5 (swmav) T AT AR
(=mrmaT)

DR RAFIQ ZAKARIA: You should
not have allowed this point of order.
(Interruptions").

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA). You can't tell
me what I should do or should not
do. if each Member stands up and
advises as to what I should do or what
I should not do, the House cannot be
managed. I request the Members to
cooperate. Please sit down. We have
already wasted one hour on this issue.
(Interrwptions).

DR. RAFIQ ZAKARIA: Is it a point
of order?

sy Tme fa@g e ST
qEE WETASTH .. (EmEew) ™
T FuET e AET .. (SrEeT)

qri amw afer | fAT wE II O
qaq ¥ ? AT TEETIT TTAAT AR

z .. (e7aa)

Mo TEME  WEIET AT

=5 wgv T i (zrmeT)

ot Twrae Fag:  FOT T AT
5 A, @AW, AIAT ARC AT
I 3.,
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FrARTAE (SwA AT W)
e a7 amw @ w2
(sT=am)

off TRz fAg ;W U@ A2
f& aeaTd T =E 4 A9 § #eA 81
FAT |

IFugwTsae (HEAT "AWE Fe)
7% ¥4 §Ag @ @ W g 1 A9
s Afed

oft v fag @ s e
9% FAAE T F AT 7 FAM,
g1 ¥% FT I £ § v ammm

FURATEAW (HwAAWE W
wa WIT 4154 | qg §4 A1 Fac &
T E

st TRvee fog @ A® A9 AT
gw A1 wAfafe dear 2 .. (=)

gyaamsas (S wRE wew )
w5 W Af5q g A1 AT FET
@ g mTE )

#t  wawe fag o wO am

g ... (ewwEw)

gugarnsw  (sitwat iz
sieaT) - AT ETOAE 20

s wEme Tg o w9l Aw

gfr 1 famadis & e 97T T80
¥ 4z F9% WE AT SEAE
% Z, Ag aAOFT ARl FANI 0
aa Td S Al T4 HEW A
mﬁ%#q[r'q ’oﬂ q'fr";"q'.'gv'}'
F 3 AGF ¥ HEw AE WA

qzA
T
T

DR. RAFIQ ZAKARIA; This is i
reflection on our Minister. You mus
expunge it from the record.
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it Tirae fag CLEE
Ay g frar oy (saa™)

FAEd 9 WA A &y faar
T | AT T qEEET WX
FEH & T T wE |

IIRARGE (Nt 7 weear) :
o Fa oAty ¢ oo oqd §59,
& T Fogrer 7 FEA

SHRIMATI KANAK MUKHERIJEE:
Madam, this is a mass petition signed
by 84 men and women irrespective of
caste and creed, Hindus, Muslims,
Communists and even Congress-I, that
the allegation of mass rape on women
is absolutely baseless, concocted and
politically motivated story against the
CPI(M) in West Bengal. That means
story of mass rape of women is abso-

lutely false, cooked up. (Interrup-
tions).
THE VICE-CHAIRMAN (SHRIMATI

MARGARET ALVA): Please listen to
her. How can you stop a Member
from making her submission? When
you were speaking, you did not want
them to disturb you, Saroj.

SHRIMATI KANAK  MUKHERJEE:
With your kind permission 1 want to
lay it on the Table of the House. This
is an investigation report of the news-
paper called "BASUMATI" and the
reporters were women, one of them
toy name Saraswati Sarkar.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): No, it cannot be
laid on the Table; it cannot be allowed
to be laid on the Table.

SHRIMATI KANAK MUKHERIJEE:
The report says actually the dispute
was between one Nurul Hussain, the
gram  panchayat  member, and a
jathedar and the share-croppers. There
was no connection with women. So I
request Members, don't make politi-
cal use of any such concocted story.
(Interrwptions).

SHRIMATI PRATIBHA SINGH

(Biha?)' Mr. Jyoti Basu should resign.
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SHRI DIPEN GHOSH: If Mr. Jyoti
Basu resigns, who will listen io your
stories. . . (Interruptions).

SHRIMATI KANAK MUKHERJEE:
I want to lay this on the Table...

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): No, no, 1 wiH
not allow it. The matter is now closed.
We go to the next item.

THE LEPERS (DELHI, ANDAMAN
AND NICOBAR ISLANDS, LAKSHA-
DWEEP, DADAR AND NAGAR
HAVELI AND CHANDIGARH RE-
PAEL) BILL. 1983

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): Madam Vice-
Chairman, I beg to move—

"That the Bill to provide for the
repeal of the Lepers Act, 1898, as
in force in the Union territories of
Delhi, Andaman and Nicobar Islands,
Lakshadweep, Dadar and Nagar
Haveli and Chandigarh, as passed
by the Lok Sabha, be taken into
consideration."

The House is aware that in the month
of April 1 had laid on the Table of the
House a statement containing the de-
cisions of the Government on the
Working Group to formulate a
strategy for the eradication of leprosy
from our country and according to
that decision the present Bill to repeal
the Lepers Act 1898, in its applica-
tion to the Union Territories without
legislatures is brought before the House
for consideration and passing. . . (In-
terruptions) .

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): I would request
Hon'ble Members to carry on their
conversation outside the House in the

Lobby.

SHRI B. SHANKARANAND: The
Lepers' Act 1898 was enacted on the
basis of the then prevailing knowledge



